
 

Plan and Specification Clause 

It is hereby understood and agreed, subject otherwise to the terms, conditions and exclusions of 

the Policy and endorsed hereon, that the insurance by this Policy extends to indemnify the Insured 

in this respect of the cost of re-writing or re-drawing plans or specifications of the property insured 

under this Policy when such plans or specification are lost or damaged by any cause not excluded 

by this Policy and the insured needs to have them re-drawn or re-written.  

The indemnity provided herein shall be subject to the limit of indemnity as specified in The 

Schedule. 

 


